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PER : BENCH 

 None for the Appellant. 

2. Learned Authorized Representative is present. He submits an 

application under Rule 22 of the CESTAT (Procedure) Rules and prays to 

abate the appeal in view of the NCLT proceedings concluded against the 

appeal. He also submits the downloaded printout of the order taken from the 

NCLT website. 

3. This is not an authenticated/certified copy nor even any seal or stamp 

of the NCLT is available therein. We are, therefore, unable to honour the 

same, apart from the fact that NCLT proceedings is not concluded but only 

admitted on the basis of request made by corporate creditor. However, 



ST/86547/2016 

having regard to the fact that appellant has been continuously remaining 

absent and its learned counsel has intimated that appellant had taken back 

its file from him, we have got no other option but to dismiss the appeal for 

default and non-prosecution. The appeal is, therefore, dismissed under Rule 

20 of the CESTAT (Procedure) Rules, 1982 for default and non-prosecution. 

(Dictated and pronounced in open court.) 
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MEMBER (JUDICIAL) 
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MEMBER (TECHNICAL) 

suraj 


